C. A No. 8103 OF 2002
| TEM No. 7 Court No. 1 SECTI ON XI'V

SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

IANo 2 In GCvil Appeal No.8103/2002
UNI ON OF | NDI A & ORS. Appel | ant (s)
VERSUS

DEEPAK BHARDWAJ & ORS. Respondent (s)

( Appln(s). for correction of typographi cal m stake)

Date : 13/10/2003 These Petitions were called on for hearing today.

CORAM :
HON BLE THE CHI EF JUSTI CE
HON BLE MR JUSTICE S.B. SI NHA

For Appellant (s) M. D. N Goburdhan, Adv.
Ms. Pinky Anand, Adv.
Ms. Ceeta Luthra, Adv.

For Respondent (s) M. V. Shekhar, Adv.

M. Naresh Kaushi k, Adv.
Ms. Shil pa Chohan, Adv.
Mohd. Shahi d, Adv.
Ms Lalita Kaushik, Adv.
M. Naveen R Nai k, Adv.

UPON hearing counsel the Court nmade the foll ow ng

ORDER
Learned counsel for the parties are agreed that the mstake is clerical. W, therefore, direc
t that instead of the word "Mall’, the word ’Mdotel’ be substituted.

| A stands di sposed of.

Sushma [Janki Bhati a) Court Master

Signed order is placed on the file.
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